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O R D E R 
 

21.08.2019  Learned Counsel for the Appellant submits that the matter is 

being settled and as per the settlement, the Appellant is to withdraw the appeal. 

He prays for is allowed three days’ time to file Additional Affidavit. Respondent 

may point out objection, if any, by the next date. 

 Post the appeal ‘For Orders’ on 28th August, 2019.  
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